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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 93 of 2025

\&ZAN PRASAD TEHARIYA ... APPLICANT

Versus
TATE OF U.P. & ORS. ' ...RESPONDENTS
;’ ________ Bl C )7 “; |
g7 RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, AGRA
N\ /,(-‘RZ)‘/ IN_COMPLIANCE TO THE ORDER DATED 27.03.2025

e

3/7 U'PASSED BY THIS HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHL.

I, Aravind Bangari S/o Shri Mallappa, aged about 43 years working as
District Magistrate, Agra having an office at Agra (U.P.) do hereby state

on solemn affirmation as under:

I. That in the above-mentioned capacity I am fully conversant with the
facts of the case and am competent and authorized to swear the present
Affidavit. i
-1‘5\‘“?{2. That vide its order dated 27.03.2025 this Hon’ble Tribunal had passed

ARY the following directions.

""" 3. Copies of the News ltem publish in Hindustan Newspaper and Dainik
* Jagran dated 03.12.2024 have been annexed with the letter petition.

4, Prima facie, the averments made in the application raise questions relating to
nvironment arising out of the implementation of the enactments specified in
) /Schedule I to the National Green Tribunal Act,2010.

3. In view of the environmental questions involved in the case we consider it
necessary to have response of (1) State of Uttar Pradesh, Principal Secretary,
Department of Forest, Environment and Climate Change, Government of Uttar
Pradesh, (2) District Magistrate, Agra, (3) District Forest Officer, Agra, and (4)
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Uttar Pradesh Pollution Control Board (UPPCB) through its Member Secretary,

who are impleaded as respondents no. 1 to 4. The Registry is directed to prepare

and attach memo of parties to the application and issue notices to respondents
- no. 1 to 4 requiring them to file their reply/response within one month.

6. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position
and suggest appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of officers duly nominated by the Member Secretary,
Uttar Pradesh Pollution Control Board, District Magistrate, Agra and District
Forest Officer, Agra and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position
and suggest appropriate remedial action. UPPCB will be the nodal agency for
coordination and compliance.

7. Report of the Joint Committee may be filed by UPPCB within one month”.

A true copy of Hon’ble NGT order is herewith and marked as Annexure
No. R2/1.

3. That in compliance to the direction passed by this Hon’ble Tribunal dated
27.03.2025 a Joint Committee comprising Additional District Magistrate
(Namami Gange) Agra, Regional, Officer, UPPCB, Agra and Sub
Divisional Officer and Forest Range Officer, Kirawali visited the said area

\,Ty\ )"’Mgn dated 08.05.2025. Copy of inspection report is annexed herewith and

arked as Annexure No. R2/2.

N ar . \
x|c :3’“ 5ed Ad\'g’i‘ﬁ‘l ’fduring inspection, it was found that the plot no. 951(Mi), Village-
et AG i
\\ o ro 2323/&chhneraDehat, Tehsil-Kirawali, District-Agra having total area of 0.8330

\ 7
\ VAL iL) 01212 ) . 2 :
: re and on the basis of khatauni records the land owner is Shri Lal

&
\LQfﬁmgh S/o Shri Teekam Singh resident of Achhnera and others. During the
inspection, evidence of cutting of 19 trees was found and 24 others trees
were found standing on plot no 951 (Mi) Village-Achhnera Dehat, Tehsil-
Kirawali, District-Agra, which were numbered by Forest Department to
avoid further illegal felling of trees. To the West of the side is the plotting
developed by Shri Gangadhar Kushwaha S/o Shri Shiv Charan, resident of



Dauretha, Kagarol, Agra in the land of Shri Rahul Agarwal and Shri
Mukesh Verma at Achhnera-Kirawali road. Agriculture land is in the east
direction, M/s Kisan Filling center petrol pump is in the south direction and
agriculture land is in the north direction. The said land is situated within
the Taj Trapezium Zone héving latitude 27.169381° and longitude
77.765268°. |

5. That District Forest Officer, Agra vide letter dated 25.04.2025 has sent a

report regarding action taken by the forest department in illegal felling of
trees, In which it is mentioned that on 02.12.2024 information was received
regarding illegal felling of trees in the newly developing colony on
Achhenra- Kirawali Road. The concerned forest personal reached at the
spot and took cognizance of the incident and found that about 01Peepal
Tree, 07 Neem Trees, 08 Chilbil Trees, 03 Ber Trees and 20 to 25 bushes
of Prosopis, Chilbil and Kokat have been felled. Immediate legal action
was initiated by the concerned for forest employee and case has been
registered against accused in forest crime no-17/Kirawali /2024-25 under
section-4 & 10 of the U.P Tree Protection Act, 1976 and FIR no 0339 has
been registered on dated 02.12.2024 in Police Station, Achhnera (Western
Commissionerate, Agra). A copy of the letter dated 25.04.2025 is annexed
herewith and marked as Annexure No. R2/3.

6. That it is most respectfully mention here that regarding illegal felling of
trees in the TTZ area Hon’ble Supreme Court in Writ Petition (Civil) No-
13381/1984 (M.C Mehta V/é Union of India & Ors.) pleased to pass

‘)f?)‘ﬁrowing order on dated 11.02.2025:

CEC REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024
IN CEC REPORT NO. 17

#\ 26. We have carefully perused the report and recommendations
‘ .

pawan Kumar
&% [ Sharma Advocate

SRA | ; : . i

: Q":!:«Jﬁ?ci?'w‘? /comamed therein.. As regards the first recommendation in
Ri.‘g o - “' i) '

VALID-0 1272 / /. paragraph 28, there is no difficulty in accepting the same and

el

N

Q\O‘ T '_\i{'; we accept the same. We are informed that the module prepared




by the CEC is already functional. We accept the second
recommendation. Details of instances of illegal felling in TTZ
areas from 2015-2024 have been incorporated in Annexure R-
1. To begin with, in the cases in which there is an illegal felling
of 100 or more trees, the TTZ will issue notice to the persons
responsible for illegal felling of trees and call upon them to
show cause why penalty as indicated in paragraph 16 of this
report should not be imposed. After giving them &n opportunity
of being heard, penalty shall be imposed in terms of paragraph
16 of the report. In the event any of the persons on whom
penalty is imposed have any grievance, they are free to file
application/s before this Court. After completion of exercise as
regards the cases where more than 100 trees are involved, the
TTZ will take up the cases where illegal cutting of 50 or 100 is
involved and follow the same procedure. We are conscious of
the fact that this process will take time. However, the TTZ will
“have to comply with the directions at the earliesf. The TTZ will
file first compliance report regarding compliance with this
direction by end of March, 2025 which will be considered on
immediately next date.
A true copy of order dated 11.02.2025 is annexed herewith and marked as
Annexure No. R2/4.
As per above direction of Hon’ble Supreme Court action is being taken by
competent Authority.
That the above Response on behalf of the District Magistrate, Agra is being

"ble Tribunal for kind perusal and consideration

-

DEPONENT
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Verified at .Ax® &9~ onthis...... I2. day of May, 2025 that the contents

of the above affidavit are true and correct to the best of my knowledge and

belief and nothing material has been concealed there from.
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ANX-1

ANNEXURE R2/1

[tem No. 01 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 93/2025

Jagan Prasad Tehriya Applicant
Versus

State of U.P & Ors. Respondents

Date of hearing: 27.03.2025

CORAM: HON'’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in persons through VC.

ORDER

1z Jagan Prasad Tehriya has sent by post the present letter petition to
this Tribunal, which has been treated and registered as O.A. No.

93/20253.

2. The relevant part of the letter petition enumerating grievances of

the applicant is reproduced as follows:-

“Subject: Illegal cutting of trees at Achnera, Agra to develop
unauthorized Colony

X X X X
Background
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That more than dozen trees including peepal and neem were
cut

down to build a colony in Achnera, Agra. It is submitted that
preparations are underway to demarcate plots in the field for
building a colony under the name of Gangadhar Kushwaha
next to the left track petrol pump on the Achnera to Kirawali
road.

Brief facts are that on dated 2.12.2024 around 10 am 15
people arrived with axes at Kirawali Marg at Kushwaha Colony
and started cutting trees to leveling the land. After getting the
information regarding cutting of more than dozen trees, forest
officials arrived at the spot to investigate the matter. Forest
Officials found fresh trunk of the trees and dry wood, leaves,
by which forest officials estimates that trees have been cut
down recently. It was appraised by the forest officials that no
NOC for cutting of trees was taken by the colonizers from the
Jorest department. Despite clear judicial directives and the
sacredness of the area, this devastating environmental
violation was executed by land mafias, acting in collusion with
local authorities.

Judicial Precedence

Acchnera, being a key location within the Taj Trapezium Zone
(TTZ), enjoys special protection due to its environmental
sensitivity and cultural significance. The Taj Trapezium Zone,
an area of 10,400 square kilometers around the Taj Mahal,
includes several other heritage sites like Agra, Mathura . These
areas are protected under stringent regulations established by
the Supreme Court of India to mitigate pollution and preserve
the ecological balance. The illegal cutting of trees in this zone
not only violates the TTZ protective measures but also
jeopardizes the area's ecological heritage.

It is submitted recently in a matter where 454 trees were felled
illegally on the land of Dalmia Farm on dated:29.11.2024
(WP(C) 13381 of 1984 M.C. Mehta Vs Union of India and
Ors) Hon’ble Supreme Court directed " 6. We make it clear that
whenever the permissions are granted by this court for felling
of the trees, the activity of felling of trees shall not carried out
after 6:00 Pm till 8:00 am of the immediately next day"
However directions were not complied by State Authorities and
similar incident happened thereafter in Agra.

That in TN. Godavarman Thirumulpad Vs Union of India (1996)
the Supreme Court laid down stringent guidelines for the
protection and preservation of forests across India. The
Judgement emphasized the need for afforestation and called
for strict monitoring of illegal activities that threaten India's
Green Cover. The Judgment Also established the concept of "
forest conservation as public trust” meaning that the state has
a fiduciary responsibility to protect forests for the benefit of
future generations. Illegal cutting of trees more than 50 years
old constitutes a direct violation of the principles laid down in
Godavarman. The Supreme Court in this case made it clear that
environmental harm, particularly deforestation is irreversible
and must be prevented at costs. The inaction of the local
authorities in this case undermines the very foundation of the
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Godavarman Judgement, which continues to serve a guiding
Principle of forest conservation in India.

Rural Litigation and Entitlement Kendra vs. State of
Uttar Pradesh (19885}, the Supreme Court took proactive steps
to halt illegal mining and deforestation activities that were
irreparable damage to the environment in the Doon Valley. The
Court recognized the irreversible nature of environmental harm
and called for stringent action to prevent further degradation.
The illegal tree cutting in Achnera, if left unchecked, will lead to
similar irreversible damage to the region's ecological and
cultural landscape. This unauthorized dejforestation not only
constitutes a violation of environmental laws but also poses a
serious threat to the local ecosystem, air quality, and
biodiversity. These trees, particularly the Pipal and Neem, are
integral to the local environment, providing crucial ecological
services such as air purification, carbon sequestration, and
maintaining the water table. Additionally, they hold cultural
and spiritual significance in the local community.

The illegal construction activities have taken place without
proper permissions, and the felling of trees appears to be a
direct attempt to clear the land for further unapproved
development. This action is not only in breach of the Forest
Conservation Act, 1980, but also violates the guidelines laid
down under the Indian Forest Act, 1927, and the
Environmental Protection Act, 1986, among other relevant legal
frameworks. Furthermore, the individuals responsible for these
actions have disregarded the mandates of the Uttar Pradesh
State Environment Impact Assessment Authority (SEIAA) and
other related bodies that regulate land use and environmental
conservation.

Request for Inmediate Intervention

In light of the above, I respectfully request the National Green
Tribunal to:

i Investigate the illegal felling of 19 trees in Achnera, Agra,
and take immediate action to hold the responsible parties
accountable for their actions.

2 Order the restoration of the area by planting an
equivalent number of trees and carrying out necessary
compensatory afforestation in the region.

& Suspend all construction activities related to the illegal
colony unless the necessary environmental clearances and
permissions are obtained from the concerned authorities.

4 Ensure strict enforcement of laws related to tree
protection and prevent further illegal tree felling in the area.
o. Direct the relevant authorities, including the local district

administration, forest department, and UP State Pollution
Control Board, to take preventive measures to stop further
encroachments and illegal activities in the areaq.

I request your kind intervention in ensuring that justice is
served and the environment is protected for future generations.
The illegal activities in Achnera not only harm the natural
resources but also undermine the integrity of the legal
framework meant to safeguard our ecological heritage.”



3 Copies of the News I[tem publish in Hindustan Newspaper and
Dainik Jagran dated 03.12.2024 have been annexed with the letter

petition.

4, Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the
enactments specified in Schedule I to the National Green Tribunal Act,

2010.

5. In view of the environmental questions involved in the case we
consider it necessary to have response of (1) State of Uttar Pradesh,
Principal Secretary, Department of Forest, Environment and Climate
Change, Government of Uttar Pradesh, (2) District Magistrate, Agra, (3)
District Forest Officer, Agra, and (4) Uttar Pradesh Pollution Control
Board (UPPCB) through its Member Secretary, who are impleaded as
respondents no. 1 to 4. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents no. 1

to 4 requiring them to file their reply/response within one month.

6. In view of the averments made in the application, we also consider
it appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly nominated by
the Member Secretary, Uttar Pradesh Pollution Control Board, District
Magistrate, Agra and District Forest Officer, Agra and direct the same to
meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and suggest
appropriate remedial action. UPPCB will be the nodal agency for

coordination and compliance.
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7. Report of the Joint Committee may be filed by UPPCB within one

month.

8. List for further consideration on 14.05.2025.

9, A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the Member
Secretary, Uttar Pradesh Pollution Control Board, District Magistrate,

Agra and District Forest Officer, Agra by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

March 27%, 2025
Original Application No. 93/2025
m



ANNEXURE R2/2 7~ 2.
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1. In the aforesaid matter, Shri Jagan Prasad Tehriya son of Geeta Ram, Village -Tehra,

District -Agra sent a letter by post to the Hon’ble National Green Tribunal in Dec,
2024. The Greviance of the applicant is that more than dozen trees including Peepal

and Neem were cut down to build a colony in Achhnera, Agra, preprations are under

way to the demarcate plots in the field for building a colony under the name of
‘Gangadhar Kushwaha next to the left track petrol pump on the Achhnera to Kirawali
road.

In the above matter Hon'ble National Green Tribunal was pleased to pass the

dire

ion on dated 27.03.2025 The relevant part of the order is as below:

5. In view of the environmental questions involved in the case we consider it
necessary to have response of (1) State of Uttar Pradesh, Principal Secretary,
(2) Distriet Magistrate, Agra, (3) District Forest Officer, Agra, and (4) Uttar Pradesh
Pollution Control Board (UPPCB) through its Member Secretary, who are impleaded as
respondents no. 1 to 4. The Registry i directed to prepare and attach memo of parties

5 9

reply/response within one month.

6.Invi ion, ppropriate
that a Joint Committee be constituted to verify the factual position and suggest
appropriate remedial action, Accordingly, we constitute a Joint Committee comprising
of officers duly nominated by the Member Secretary, Uttar Pradesh Pollution Control
Board, District Magistrate, Agra and District Forest Officer, Agra and direct the same to
meet within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial action. UPPCB
will be the nodal agency for coordination and compliance.

7. Report of the Joint Committee may be filed by UPPCB within one month,
8. List for further consideration on 14.05.2025.

9. A copy of this order, along with a copy of the application and documents
attached with the same, be forwarded to the Member Secretary, Uttar Pradesh
Pollution Control Board, District Magistrate, Agra and District Forest Officer, Agra by e-
mail for requisite compliance.”
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As per the direction of the Hon*ble court order dt. 27.03.2025 Joint Commitiee was
formed having member of U.P Pollation Control Board, District Magistrate, Agra
and District Forest Officer, Agra. U.P Pollution Control Board for

coordination and compliance.
Additional District Magistrate (Namami Gange) was nominated by District

Magistrate, Agra (Annexure-1)
Regional, Officer, UPPCB, Agra has been nominated by the Member Secretary,

U.P Pollution Control Board. (Annexure-2)
3. Sub Divisional Forest Officer and Officer, Kit
by District Forest Officer, Agra. (Annexure-3)
The Joint Commitice visited the said area on dated 08.05.2025. At the time of

inspection contact has been done with the applicant Shri Jagan Prashad Teheriya on
his mobile no 9997037193 by Forest Range Officer, Kirawal Aprpllcanl refused to

be present at the time of inspection and replied that you can

At the time of inspection, it was found that the plot no. 951(Mi), Village-Achhnera
Dehat, Teh
basis of khatauni records (Annexure-4) the land owner is Shri Lal Singh S/o Shri

Kirawali, District-Agra having total area of 0.8330 Hectare and on the

Teekam Singh resident of Achhnera and others. During the inspection, evidence of
cutting of 19 trecs was found and 24 others trees were found standing on plot no 951
M) hhnera Dehat, Tehsil-Kirawali, District-Agra, which

by Forest Department to avoid further illegal flling of trees. To the West of the side
is the plotting developed by Shri Gangadhar Kushwaha S/o Shri Shiv Charan,

resident of Dauretha, Kagarol, Agra in the land of Shri Rahul Agarwal and Shri
Mukesh Verma at Achhnera-Kirawali road. Agriculture land is in the east direction,
Mis Kisan Filling center petrol pump is in the south direction and agriculture land is
in the north direction. The said land is situated within the Taj Trapezium Zone having
latitude 27.169381° and longitude 77.765268°.

Atthe time of inspection boundary wall was found on all around the plot developed
by Shri Gangadhar Kushwaha and also around the plot no 951 (Mi) of Shri Lal Singh
S/o Shri Teekam Singh resident of Achhnera. The Photographs taken during the

inspection s are annexed as (Annexure-S).



6. A detail report has been sent by District Forest Officer, Agra vide letter dated
25.04.2025 regarding action taken by the forest department in illegal felling of trees.
In which it is mention that on 02.12.2024 information was received regarding ilegal
felling of trees in the newly developing colony on Achhenra- Kirawali Road. The
concerned forest personal reached at the spot and took cognizance of the incident and
found that about 01 Peepal Tree, 07 Neem Trees, 08 Chilbil Trees, 03 Ber Trees and
20 t0 25 bushes of Prosopis, Chilbil and Kokat have been felled. Immediate legal

action was initiated by

against accused in forest crime no-17/Kirawali /2024-25 under section-4 & 10 of the
U.P Tree Protection Act, 1976 and FIR no 0339 has been registered on dated
02.12.2024 in Police Station, Achhnera (Western Coms

Thorough search was conducted of the surrounding area, partial logs of

nerate, Agra).

illegally felled trees were found at one place. Forest Range Officer was directed to

recover the following logs and to form a team to recover the missing logs. The
recovered logs were taken into custody.

Inrespect of F.LR 122024

in Police Station, Achhnera, a Charge Sheet no A-288/24 dated 22.12.2024 has been
filed by the Police before the Hon’ble ACIM Court, Agra wl

s under process. A
copy of the report is attached as (Annexure-6).

. was given by tthe inspect
Kushwaha S/o Shri Shiv Charan, resident of Dauretha, Kagarol, Agra informed that
10 trees has been cut in the plotting area which is being developed by him. Shri
Nardev Singh /0 Shri Rusi Lal, Village Naupura, Achhnera, Agra informed that he
was present at the time of cutting of trees and Shri Lal Singh /0 Shri Teekam Singh
resident of Achhnera got the trees cut in gata no 951 (Mi) Village Achhnera Dehat,
Agra. Shri Pankaj $/o Shri Mohan Singh, resident of Achhnera also informed that the

cutting of trees was done by Shri Lal Singh /o Shri Teekam Singh. According to the

report of Lekhpal, Mauja-Achhnera Dehat, Tehsil-Kirawali dated 08.05.2025, in

relation to the incident of tree cutting, the land present at the site is Gata No-95 1(Mi),
Village-Achhnera Dehat, area 0.8330 hectare, whose khatauni is registered in the
name of Shri Lal Singh $/o Shri Teckam Singh and others. The report of the Lekhpal
is attached as (Annexure-7).
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8. Itis pertinent to mention here that the Hon’ble Supreme Court in Wit Petition (Civil)
No-13381/1984 (M.C Mehta V/s Union of India & Ors.) passed an order dt.
08.05.2015 the relevant part of the order is as follows: -

“V1) the Chairman, TTZ Authority (Divisional Commissioner, Agra is the exomc.a.

Chairman) will ive steps 10 ensure th

Jalling in TTZ takes place without first obtaining permission of this Hon'ble Court

9. Recently Hon'ble Supreme Court in Writ Petition (Civil) No-13381/1984 (M.C
Mehta V/s Union of India & Ors.) passed an order on dated 11.02.2025 in the CEC
REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT NO. 17

which is as below:
CEC REPORTNO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT NO.
17

26. We have carefully perused the report and recommendations contained therein.
As regards the first recommendation in paragraph 28, there is o diffculty in
accepting the same and we accept the same. We are informed that the module
prepared by the CEC is already functional. We accept the second recommendation.
Details of instances of illegal felling in TTZ areas from 2015-2024 have been
incorporated in Annexure R-1. To begin with, in the cases in which there is an illegal
Jellirg of 100 or more irees, the TTZ willissue notice 1o the persons responsible for
illegal felling of trees and call upon them to show cause why penalty as indicated in
paragraph 16 of this report should not be imposed. Afier giving them an opportunity
of being heard, penalty shall be imposed in terms of paragraph 16 of the report. In
the event any of the persons on whom penalty is imposed have any grievance, they

are free. Court,

the cases where more than 100 trees are imvolved, the TTZ will take up the cases
where illegal cutting of 50 or 100 is imvolved and follow the same procedure. We are
conscious of the fact that this process will take time. However, the TTZ will have to
comply with the directions at the earliest. The TTZ will file first compliance report
regarding compliance with this direction by end of March, 2025 which will be

considered on immediately next date. (Annexure-8).



In compliance of the above direction presently the matters related with
illegal felling of trees in TTZ area are being heard by Taj Trapezium Zone Pollution

(Prevention and control) Authority.

Remedial Acti

n
As the Remedial measures it is suggested by Sub Divisional Forest Officer,
Department of Forest, Agra that as per the Central Empowered Committee
recommendations:

(b) For illegal felling of private irees of restricted species by any person and
exempted species by any person other than farmer Rs. 10000 (Rs. Ten Thousand

only) per tree may be recovered by the Divisional Forest Officer as compounding
Jees, timber may be seized in fuavor of department and amount for block plantation
o imes the number of trees illegally felled with 05 i be
deposited with Forest Department.

On the above recommendation of CEC, the penalty of rupees 19X10,000=
Rs. 1,90,000/- for illegally felling of 19 trees lnbtdepmn(edwfm:sldepmmcnland

an amount o rupees 3,80, » out
plantation of 19X10= 190 trees and five years maintenance on a suitable land.

(Annexure-9).

‘The joint report is being submitted for your kind perusal and necessary action.

Jeo

Assistant Scientific Officer, Range Forest Officer,
U.P Pollution Control Board, Kirawali, Agra
Agra

Sub Divisional Forest Officer, Additional District Magistrate
Department of Forest, (Namami Gange), Agra
Agra
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N.C.R.B (Ta.4.3mR.4t)

g 5 FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

TR I
(aRT 173 & @ @ w§ & dE)

District/Unit (Rrerm/gsrs): P.S. (9TT): IHTAT Year (¥): 2024
iR (FFeRe 3R
FIR No. (T.HR. &.): 0339 Date and Time of FIR (TR, #r Reaiw
3 wa): 0211212024 21:18 &
@ SN Acs (ftfr) Sections (STRI(T))
()
1 @ ey awer w10
wdehr gt # gait a7
weror sfafETA 1976
2 s A 4
e et 3 gt @
weToT fafEEE 1976
3. (@ Qccurrence of offence (3L Y TEAT):

® ! Day(Re: FwER Date from (R#1® ®):  Date To (ReAi®

02/12/2024 a%): 02/12/2024
Time Period (§7T Time From (8#F &):  Time To (¥8T
Frafe): 00:00 &=t aw): 14:30 &
(®) Information received at P.S. (4T Date (Reei): Time (¥7):
TET @ e §8): 02/12/2024 21:18 &
(¢) General Diary Reference Entry No. (fRf%z  Date and Time
(e ) ) 051 (R
W)
02/12/2024
21:18 &t



N.C.R.B (T. .34t

Type of Information (Y= F ¥&R): faf@a 96
5. Place of Occurrence (SERFY):
1. (a) Direction and distance from P.S. (47T & gff 3 BeatNo. (dic

o

fam): afavor, 02 for. o )
(b) Address (Ja): IFMER FHAATE el ,
(¢) In case, outside the limit of this Police Station, then Name of P.S. (af&

orer WA F AT § A °e w1 A

District (State) (FraT (753)):

- Complainant / Informant (RISt / Faarai):

@ Name (A1): A G O qT  FoRETR R

() Father's/Hushand's Name (Rram/afay &1 am7):

(©) Date/Year of Birth (58 faf¥r / (d) Nationality (ST&Xra): 5IRa
Td): 1984

(

e

UID No. (F3m$3 €.):
Passport No. (TRAE H.):

Date of Issue (STRY Fet #1 ReAi): Place of Issue (Y FT FT FU=):
ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (TgaTe RIaRor (T 1§ Faamar F18 ,Trawie, s
4., grsfi anRiw, 3 FE)

S.No. D Type (T69W 9 F ID Number (6T &)

(F.9.) FR)
() Occupation (FTawT):
@

s

€

=

Address (FaT):



N.C.R.B (e.#.3m.dh)

=

®

i

975-N°- Address Type (9aT  Address (9aT)

EF) o )
I adee gar RTaEr IS 3RT , fae, afteer
(FHET W), 3R T, HRA
2w T RRrad o7 3mwr , RRmae, aftesr
(FRAIT IR, IR 922, HRA
@ Phone number (THTY H.): Mobile (AYATEe &.): 91-84330XXXXX

Details of known / suspected / unknown accused with full particulars (AT /

wRay / e wfgET 1 9 Rawer afea aof):

Accused More Than (3r3Td R v ¥ 3frs gf ar s=am): 0

S.No.  Name (amar)  Alias Relative's Present Address(@dHT
(FH) (39TH) Name (RrdgR wam
1 )

. Reasons for delay in reporting by the complainant / informant (RI&Rrawal /
[aaTHar gart RE 38 § aof @ & FRoT):

. Particulars of properties of interest (¥afeya FFafy F1 favor):

S.No. |Propertty Category  Property Type Description Value(In
(®F) (@ @ E (R Rs/-) (FFT
Ao TER) (& )

. Total value of property (In Rs/-) (8T T Ha HFA(® #)):

* Inquest Report / U.D. case No., if any (e & Ra¥é / gAwawor &, afx
w§ a):

S.No.  yIDB Number (3.950T ¥.)
(®4.)



N.C.R.B (Ter.¥.3m.4)

12. First Information contents (U FI=T TLT): 98
ol R Ry Ay ... ¥ F AeeAE AT oA RAvg-rafas
e R & AT 3o i 2/12/2024 FF 9T 2.30 FoF AR
FY T FIA F AU T G Braelr AT a1 9ot W I W
WA H IR FRETE AH N HieA 7 93 FE A H FIA R A |
m:mgmﬁﬁﬂmmﬁwmvﬁma&zm%1w
mmzzscmmﬁww%wm$7qﬁm$w
67,98,108,100,99,280 cm @ WI9SY & 8 a7 foredr & ahang Fwamar:
93,75,54,125,85,88,118,67 cm @l & & 3 g7 Foradr o e
145,130,116 cm ¥ &g & & A% X 0-1 = @3 & wrafw wrsdr @
FFe G T 20-25 FEA F WH AT W § AF W o
T YIS T I G & SR SIS aHE W R AR A T
I O G H T 9T o 6 7 gar Wher 3% ey s/o aey fovardr
AT TG, 1T s/o IeY . el arerer ol g s/o S g 710
HERT , TR FAE FRMETE s/o Riawwa Fwrare [, am aker A
FORIT , TETGE e /o AR A0 ARl e , 3%7% 3% I o
g 1. 777 fRraeh & 2anr 98 e T ¥ AleT T§ AT TTZET F
et Jar § Rrwet 0 wafew e & @ segAt & gar &
I T e A g i T ¥ S Al wafea SR f IFGAA ¢
| FEE 3090 AT geT AR 1976 Fr uRT 4 T 10 F Iewda
FRTY AT IR ¥ 3T R Gofee F T A e 2/12/2024
T 3 g il g o e aeRe e o
71.84330XXXXX alle- # F10 2012 g e wofora @ § 6 dER
N AF UG T Aeq T FIEA FHAT A AT I FFER WA
FE T |

. Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.
(@ Tf FEE R ST e § AT gwar § R s S
& @ 7g §. 2 F IeaE URT & dwA L):

m

S



N.C.R.B (T.4.3R.4Y)

N

o

9 gKegistered the case and took up the investigation (JHY0T gof T =T
3k s & e far ) /o or (A

@ Directed (Name of LO.) (79 3f&HRY F1  Rank (T&): 3ufaie/

@TA): RAGHVENDRA Singh Ecidciuscd
No. (&.): to take up the Investigation (FY Sier 39e or &
¥ & fore fder Ram @) or (3m)
3) Refused investigation due to (S ¥ fare): or (& FROT
FHR T am)
@ Transferred to P.S. (4TT): District (Fram):
on point of jurisdiction (F SAAFR & FROT FFATART).
F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.
(Rrrawat | qEedt F i 95 F A w9, w@ o g
A AR v F e R ® & )
R.O.AC. (FR.3N.TH)
Signature of Officer in charge,
Police Station (4T T F
FEARR)

. Signature / Thumb impression Name (%) PS ACHHNERA
of the complainant / informant COMMISSIONERATE AGRA
(RrFRraaT | gEarwdr & Rank (38): 1 (Inspector)
il g No. (&.): 9454402724

. Date and time of dispatch to the court (3aTerer # Ywor #r Reiw 3R

).
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Anngeur-8
ANNEXURE R2/4

1 G%n.ag COURT No.4 SECTION PIL-W

SUPREME OF INDIA
RECORD oF vRocEEnxm;s

writ petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

[TO BE TAKEN UP AT 3.00 P.M.]

(1) IA NO. 99054 AND 099055/2024 (APPLNS. FOR PERMISSION AND

EXEMPTION FROM FILING O.T. ON B/O UPSIDA)

(2) IA NO. 28613, 28614 AND 172340/2024 (APPLNS. FOR IMPLEADMENT,
PERMISSIONS AND ADD. DOCUMENTS ON B/O NATIONAL HIGHWAY AUTHORITY OF

(3) IA NO. 31946/2024 (APPLN. FOR PERMISSION ON B/O OF NORTH
CENTRAL RAILWAY, AGRA)

(4) IA NOS. 171142/2019 AND 74770, 74771/2024 (APPLNS. FOR
DIRECTIONS, PERMISSION TO FILE REJOINDER AND EXEMPTION FOR 0.T. ON
B/0 AGRA DEVELOPMENT FOUNDATION)

(5) IA NO. 176773/2024 (APPLN. FOR INTERVENTION ON B/O UTTAR
PRADESH JAL NIGAM)

(6) IA NO. 64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF ARUN
KR. GUPTA)

(7) IA NOS. 20616, 20617/2020 (APPLNS. FOR INTERVENTION AND
DIRECTIONS ON BEHALF OF ARUN KR. GUPTA) AND I.A. NO. 22551 OF 2025
(APPLN. FOR MODIFICATION)

(8) IA NO. 376/2003 AND 389/2001 (APPLNS. FOR DIRECTIONS FILED BY
AMICUS CURTAE)

(9) IA NOS. 387/2000 (APPLN. FOR DIRECTIONS FILED BY AMICUS CURIAE)
(10) IA NOS. 478 AND 479/2008 (APPLNS. FOR DIRECTIONS FILED BY
PETITIONER-IN-PERSON)

(11) IA_ NOS. 281016, 281017 AND 281019 OF 2024 (APPLNS FOR
INTERVENTION, DIRECTIONS AND O.T. ON BEWALF OF SUPER GLASS WORK)

<CEC REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT

gleiar

B



(13) IA NO. 108684/2023 (APPLN. FOR DIRECTIONS ON BEHALF 01 88
OF U.P.

(14) IA NO. 116768/2018 (APPLN. FOR DIRECTION ON B/O GANGA GLASS
INDUSTRIES AND ORS.)

(15) IA NO. 237739 AND 237765/2024 (APPLN. FOR IMPLEADMENT AND
DIRECTIONS ON B/O RAM AUTAR)

(16) IA D NO. 262456 AND 262458/2024 (APPLN. FOR INTERVENTION AND
0.T. EXEMTION ON B/O DR. SHARD GUPTA)

(17) IA NO. 259776 AND 270196/2024 (APPLNS. FOR DIRECTION AND
EXEMPTION FROM FILING 0.T. ON B/ SAROJINI NAIDU MEDICAL COLLEGE)

(18) IA NO.72045, 72048 AND 72049 OF 2024 (APPLN. FOR IMPLEADMENT,
PERMISSION TO FELL TREES AND 0.T.)

“ONLY” IN W.P. (C) NO. 13381/1984 ARE LISTED. “ONLY” NAMES OF THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST.
PETITIONER-IN-PERSON MR. A.D.N. RAO, SR. ADVOCATE (A.C.) MR. AMRISH
KUMAR, MR. M.K. MARORIA, MR. G.S. MAKKER, MR. VIJAY PANJWANI, MR.
ANKIT GOEL, KAMLENDRA MISHRA, ADVOCATES (1) MR. SHISHIR DESHPANDE,
(2) M. V. 'KINI AND ASSOCIATES, (3)  MR. AMRISH KUMAR, (4)  MR.
E. C. AGRAWALA, MR. N. VISAKAMURTHY, MR. PUSHKAR SHARMA, (5)  MR.
PUSHKAR SHARMA (6) MR. RAJKUMARI BANJU, MR. PRAVEEN SWARUP, (7) MS.
RAJ KUMARI BANJU, MR. SATYA RAM SHARMA, MR. PRASHANT, MR. PRAVEEN
SWARUP, MS. SHWETA SHARMA, MR. SHANTANU BANSAL, MR. SUDEEP KUMAR,
(11) MS. ANJU THOMAS, (12)  MR. KAMLENDRA MISHRA, MR. SAURABH
MISRA, MR. M.K. MARORIA, MR. GUNTRUR PRAMOD KUMAR, MR. CHITRANSHUL
A. SINHA MR. VIVEK NARAYAN SHARMA, MR. PUSHKAR SHARMA, M.V. KINI
AND ASSOCIATES, MR. L.R. SINGH MS. RAJ KUNARI BANJU M/S. MEHARIA

AND COMPANY (13)  MR. MANOJ K. MISHRA, (14)  MS. SUPRIYA
JMEIA, MR, N. L. GNUPATHL, (16) WR. AJIT & SHARNA,(16)R. ARSUL
GUPTA, (17)  MR. KAMLENDRA MISHRA, (18)  MR. IT  MITTAL
ANKIT GOEL

Date : 11-02-2025 This petition was called on for hearing today.

CORAM

HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN

Mr. A.D.N.Rao,Sr.Adv. (Amicus Curiae)
Mr. Siddhartha Chowdhury,Adv.



109. ...

Mrs. Aishwarya Bhati, A.S.G.
Ms. Ruchi Kohli,Sr.Adv

Mr. Adit Khorana, Adv.

Mr. Sarthak Karol, Adv.

Mr. T.S Sabarish, Adv.

Mr. Amrish Kumar, AOR

Ms. Aastha Singh, Adv.

R, Rajostmarl Shankar, Adv.

Mr. Sarthak Karo

Mr. Shreekant Neel-wl Terdal, AOR
Mr. Aaditya Dixit, Adv.

Mr. Kartikeya Asthana, Adv.

Mr. Gaurang Bhushan, Adv.

Dr. N. Visakamurthy, AoR

Mr. Mukesh Kumar Marori

Mr. Jagdish Chandra sollnkx, .

Ms. Aishwarya Bhati, A.S.G.
Mr. Rajeev Kumar Dubey, Adv.
Mr. Ashiwan Mishra, Adv.
Mr. Kamlendra Mishra, AOR

Ms. Aishwarya Bhati, A.S.G.
Ms. Neetica Sharma, Adv.

Ms. Saloni Jagga, Adv.

Mr. Tavinder Sidhu, Adv.

For M/S. M. V. Kini & Associates, AOR

Mr. A N S Nadkarni, Sr. Adv.
Ms. Shweta Sharma, AOR

Mr. Diggaj Pathak, Adv.

Ms. Vaibhavi Pathak, Adv.

Mr. A NS Nadkarni, Sr. Adv.
Ms. Ruchira Gupta, Adv.

Mr. Shishir Deshpande, AOR
Ms. Pooja Tripathi, Adv.

r.
Mr. Ahhxsnek Verna, Adv.

Ms. Garima Prlshld, Sr. Adv., A.A.G.
Mr. Ankit Goel, AOR
Mr. Harshit Singhal, Adv.

Ms. Garima Prashad, Sr. A.A.G.
Mr. Sudeep Kumar, AOR

Mr. Divyanshu Sahay, Adv.

Ms. Manisha,

Ms. Rupali, Adv.



Mr. Gopal Sankarnarayanan,Sr.Adv.

Ms. Aadya Pandey, Adv.
Ms. Trisha Chandran, Adv.
Ms. Tanya Srivastava,Adv.

Ms. Apari Sr. Adv.
We. Rajkumari Bnn]u, AOR
Ms. Karishma Maria, Adv.

Mr. Ajay Agarwal,AAG

Mr. Prabhakar Singh, Adv.
Mr. Jyoti,Adv

Mr. Arjun Nanda, AOR
Mr. Sarthak Chaturvedi, Adv.
Mr. Rahul Kumar, Adv.

Ms. Pritee Singh, Adv.

Ms. Dimple Sirohi, Adv.

Mr. S. Wasim A. Qadri, Sr. Adv.

Mr. Saahil Gupta, Adv.

Mr. Pinaki Misra, Sr. Adv.
Mr. Sumeer Sodhi, A

Mr. Vaibhav Maheshwari, Adv.
Mr. Solanki Das, Adv.

Mr. Nikhil Avana, Adv.

Mr. Gagan Jaglan, Adv.

Mrs. Meenakshi Arora, Sr. Adv.
Mr. Ardhendumauli, Sr. Adv.
Mr. Vivek Pmuk Jav.

Mr. Abhay
W Shashank smqh “iav.
Ms. Ashu Tomar, Adv.
Mr. Praveen Swarup, AOR

Mr. Mishit Agravel, AOR
Ms. Kanishka al, Adv.
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Mr. Kishan Chand Jain, Adv.

Mr. E. C. Agrlwlll, AOR
Petitioner-in-person
Applicant-in-person

Mr. Atishi Dipankar, AOR

Mr. Ankur Prakash, AOR

Mr. Gurmeet Singh Makker, AOR

Mr. Ajit sharma, AOR
Mr. Kanchan Kumar, Adv.

Mr. Ravinder Sungh, Adv.

Mr. Bijender Singh Gautam, Adv
For M/5. Lawyer S Knit & Co, AOR
Mrs. Rachana Joshi Issar, AOR
Mr. Krishna Kumar, Adv.

Ms. Nandani Gupta, Adv.

Dr. Mrs. Vipin Gupta, AOR
Mr. Prashant Kumar, AOR

Mr. Rajiv Tyagi, AOR

Mr. Ajay K. Agrawal, AOR

Mr. shiv Prakash Pandey, AOR
Mr. Sudhir Kulshreshtha, AOR
Mr. P. K. Manohar, AOR

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.

Mr. P. Parmeswaran, AOR
Mr. P. Narasimhan, AOR
M/S. Manoj Swarup And Co., AOR

Mr. Badri Prasad Singh, AOR



or.

M/s.
wMr.
Ms.
Mr.

[

Mr.

Mr.

M/S.

Sumant Bharadwaj, Adv.

Vedant Bharadwaj,

ArAiLa o Bharaday;

D.M.Sharma, Adv.

AOR

Meharia & Company, AOR

Jogy Scaria, AOR

Prerna Singh, Adv.
Dhruv Yadav, Adv.

Sudarshan Lamba, AOR

Adarsh Tripathi , AOR

Sunny Choudhary, AOR

. Guntur Pramod Kumar, AOR

Chitranshul A. Sinha, AOR

Saurabh Mishra, AOR

. Shrimay Mishra, Adv
Nirbhaya Shankar nw-n, Adv.

Rakesh Chander, Adv

Ashutosh Dubey, AOR
Rajshri Dubey, Adv.

Rahul Sethi, Adv

- Abhishek Chauhan, Adv.
. H.B. Dubey, Adv

Shashi Bhushan Nagar, Adv.

. Manish Dhingra,

Sona Khan, Adv.

. Sumant Akram Khan, A
. Rajendra Anbhule, Adv.

Ankur Prakash, AOR
Rupali Panwar,

U M Tripathi,
Shubhan Gupta, “v.
Vishal Arun Mishra,
Gaurav Goel, AOR

Gs1 Chambers, AOR

dv.

Adv
. Vivek Kumar sxngn “Adv.

AOR
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Mr. vivek Narayan Sharma, AOR
Ms. Shruti Priya Mishra, Adv.
Ms. Mahima Bhardwaj Kaluch, Adv.
Mr. Rajeev Kumar Jha, Adv.

Mrs. Mukteshwari shukla, Adv.
Mr. Gaurav Agrawal, AOR

Mr. Gaurav Goel, AOR

Dr. Rajeev Sharma, AOR

Mr. Arvind Kumar Sharma, AOR

Mr. Saksham Maheshwari , AOR

anu Krishna, AOR
Mr. Ankn. Mishra, Adv.

Mr. Alok Kumar, Adv.

Mr. Sanjeev Kumar Choudhary, Adv.
Ms. Shraddha Choudhary, Adv

Nr. Seshatalpa Sai Bandaru, AOR

Mr. Gaurav Dhingra, AOR
Mr. Vikrant Yadav, Adv.

Mr. Abhinav Agrawal, AOR

r. Abhijit Banerjee, AOR

. Prashant, AOR

Mr. Sln]ly Upadhyay, Sr. Adv.
Ms. Mayuri Raghuvanshi, AOR
N Shubhan Upadnyay, Adv.
Ms. Mansi Bachani, Adv

. saroj Tripathi, AOR

Mr. Manoj K. Mishra, AOR
Mr. Bheem Pratap Singh, Adv.
Ms. Rajshree Rai, Adv.

Mr. Vinay Rai, Adv.

Ms. Pooja Agarwal, Adv.

Ms. Madhulika, Adv.

Ms. Vuzmal Nehru, Adv.

Mr. Anand Kumar Rai, Adv.

Mr. Abhinav Shrivastava, AOR
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Mr. Syed Abdul Haseeb, AOR

Mr. Anshul Gupta, AOR
Ms. Kirti Dua, Adv.

Mr. Shubham Kaushik, Adv.
Mr. Rishabh Darira, Adv.
Mr. Ravi Shandilkar, Adv.
Mr. Aditya Tainguriya, Adv.

Mr. Sanjay Upadhyay, Sr. Adv.
Mr. Satya Kam Sharma, AOR
Mr. Akshay Dev, Adv.

Mr. Mansi Bachani, Adv.

Ms. Gitanjali Sanyal, Adv.
Mr. Shubham Upadhyay, Adv.
Mr. Rishabh Rana, Adv.

Mr. Shobhit Dwivedi, Adv.

Mr. Abhishek Chaudhary, AOR
Mr. N. L. Ganapathi, AOR

Mr. Nischal Kumar Neeraj, AOR
Mr. Shalen Bhardwaj, Adv.
Mr. Virender Kumar, Adv.

M. Garina Kumer, Adv.

Ms. Lakshmi,

Ns. Banisha’Verna, Adv.

Mr. Anurag Kishore, AOR
Mr. Rachit Mittal, AOR

Mr. Anup Kumar, Adv.

Mr. Parish Mishra, Adv.

Mr. Kanishk Raj

Nr. Adarsh Srivastava, Adv.
Mr. Abhishek Sinha, Adv

Mr. Zoheb Hossain, AOR

Mr. Gurmeet Singh Makker, AOR
Mr. Arvind Gupta, AOR

Mr. Kavin Gulati,Sr.Adv.
Mr. Shantanu Bansal, AOR



1 1 5 UPON hearing the counsel the Court made the following
ORDER

IA NO. 99054 AND 99055/2024 (APPLNS. FOR PERMISSION AND
EXEMPTION FROM FILING 0.T. ON B/O UPSTDA)
1. The Central Empowered Committee (CEC) has sought
time of six weeks to submit a report.
2. We grant time to the CEC till 21 March, 2025 to
submit a report. The report will be considered as and

when the case is listed after 21* March, 2025.

IA_NO. 28613, 286: /2024 _(APPLNS.
IMPLEADMENT, PERMISSIONS AND ADDL. DOCUMENTS ON _B/0
NATIONAL HIGHWAY AUTHORITY OF INDIA

3. In terms of the earlier order of this Court, Report

No.1 of 2025 dated 21" January, 2025 has been submitted
by the CEC. In the application, a prayer was made by the
applicant-National Highway Authority of India seeking
permission for felling of 805 trees in Taj Trapezium Zone
(T72) for development of six-lane (Greenfield) Access-
Controlled National Highway between Agra and Gwalior.

4. This is one more instance of several such instances
which we have noticed. The public authorities seek
permission to fell large number of trees, though actual
felling of so many trees is not required. Practically,
in case of every application made in Taj Trapezium area
as well as in Delhi (in other Public Interest
Litigation), we have noticed this tendency. Therefore, a
direction was issued to the CEC to cause site visit to be

made and to verify whether felling of so many trees is



really required. It is the constitutional duty of 41 6
public authorities to save and protect as many trees as
possible. Therefore, when applications are made seeking
pernission for felling of trees, the public authorities
have to be very meticulous and they should not apply for
felling of more trees than necessary. Paragraph 7 of the
report contains recommendations of the CEC where the CEC
has recomended to grant permission for felling of 650
trees and translocation of 109 trees standing on the road
side and falling in the TTZ subject to various conditions
such as undertaking compensatory afforestation with
indigenous species by planting 9000 trees of indigenous
species on already identified non-forest land at the cost
of the applicant-NHAI.

5.  The learned Additional Solicitor General appearing
for the applicant-NHAI fairly states that the conditions
in paragraph 7 are acceptable to the authority.

6. In large number of cases, we have noticed that if
pernission to fell trees is granted before the

compensatory afforestation is made, the order regarding

y a n is not in its true
letter and spirit. Therefore, in real sense, the loss to
the environment is not compensated.

7. Therefore, we direct the applicant-NHAI to first
comply with condition (a) incorporated in paragraph 7 and
file an affidavit to that effect and a copy of which
shall be supplied by the applicant to the CEC. The CEC

10



1 1 7ill examine the compliance and submit a report to this
Court. Actual tree felling and translocation of trees
will be permitted by this Court only after this Court is
satisfied that a substantial compliance with the
condition in clause (a) of paragraph 7 has been made.

8. The applications will remain pending only for that

purpose.
IA NO. 31946/2024 (APPLN. FOR ON B/O OF NORTH
CENTRAL RAILWAY, AGRA)

9. The Central Empowered Committee (CEC) has sought

time of six weeks to submit a report.
10. We grant time to the CEC till 21°* March, 2025 to
submit a report. The report will be considered as and
when the case is listed after 21* March, 2025.

IA_NOS. 171142/2019 AND 74770, 74771/2024 (APPLNS. FOR

D; NS, PERMISSION FILE REJOINDER EXEMPTION
FOR 0. '0_AGRA DI NT_FOUNDAT.

11.  After having perused this Court's order dated 25%
November, 2024 and the affidavits dated 2™ January, 2025
and 22 January, 2025, we find that there is no
compliance made with the aforesaid order dated 25
November, 2024.

12. A serious issue of removal of silt, sludge and
garbage upto 5 to 6 meters in river Yamuna has been
raised and after considering the report of the Indian
Institute of Technology (IIT), Roorkee, Uttarakhand

directions were issued on 25% November, 2024.




13. Place these applications on 18%" March, 2025 at 3*1 8

p.m.
14. The Managing Director of the Uttar Pradesh Jal
Nigam (UPIN) shall remain present before the Court on the
next date through video conferencing. One week before
the next date, he will file his personal affidavit
reporting compliance with this Court's order dated 25®
November, 2024. If according to the case of the UPIN,
assistance of any other authority is required to comply
with the order dated 25% November, 2024, we permit the
UPIN to file an application and seek an appropriate
direction in that behalf.

4 (APPLN. FOR_INT ON_B/0 U
PRADESH_JAL NIGAM

15.  List on 18" March, 2025 at 3.00 p.m.

IA NO. 64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF
ARUN_KR. GUPTA)

6. By letter dated 22" January, 2025, the National
Environmental Engineering Research Institute (NEERI) has
sought time of three months to submit a report.

17, We accordingly grant time of three months from 22+
January, 2025. The NEERI be informed accordingly.

18.  our attention is invited to this Court's order
dated 25™ November, 2024 passed on this application and,
in particular, what is directed in paragraph 18. If the
TTZ has not complied with the said order, they shall
comply with the same within a period of three weeks from

today.
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19.  This application shall be listed on 18" March, 2025
for considering compliance with the order dated 25
November, 2024.

NOS. 20616, 2061 APPLNS. RVENTION

DIRECTIONS ON BEHALF OF ARUN KR. GUPTA) AND I.A. NO.
22551 OF 2025 (APPLN. FOR MODIFICATION)

20.  Implementation/compliance with this Court's order
dated 14 October, 2024 will have to be examined which
shall be done on 18" March, 2025 at 3.60 p.m.

21. These applications have been filed seeking
permission for permitting setting up of Micro, Small and
Medium industries.  Even these applications shall be

considered on 18" March, 2025 at 3.00 p.m.

IA_NO. 376/2003 AND 389/2001 (APPLNS. FOR DIRECTIONS
FILED BY AMICUS CURIAE)
IA_NOS. 387/2000 (APPLN. FOR DIRECTIONS FILED BY AMICUS

CURTAE)
IA_NOS. 478 AND 479/2008 (APPLNS. FOR DIRECTIONS FILED BY
PETITIONER-IN-PERSON)

22.  These applications shall be listed on 26" March,
2025 at 3.00 p.m.

23.  If counter/reply/affidavits are not filed as yet,
the same shall be filed one week before the next date.

No further time shall be granted.

IA_NOS. 281016, 281017 AND 281019 OF 2024 (APPLNS FOR
INTERVENTION, DIRECTIONS AND 0.T. ON BEWALF OF _SUPER
GLASS WORK)

24. copies of these applications be provided to the

CcEC.



25. e grant time of eight weeks to the CEC to submit a
report  containing its recommendations on these
applications.  As soon as the report is received,
appropriate date will be fixed for hearing of these
applications.

CEC_REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC
REPORT NO. 17

26. We have carefully perused the report and

recommendations contained therein. As regards the first
recommendation in paragraph 28, there is no difficulty in
accepting the same and we accept the same. We are
informed that the module prepared by the CEC is already
functional. We accept the second recommendation.
Details of instances of illegal felling in TTZ areas from
2015-2024 have been incorporated in Annexure R-1. To
begin with, in the cases in which there is an illegal
felling of 100 or more trees, the TTZ will issue notice
to the persons responsible for illegal felling of trees
and call upon them to show cause why penalty as indicated
in paragraph 16 of this report should not be imposed.
After giving them an opportunity of being heard, penalty
shall be imposed in terms of paragraph 16 of the report.
In the event any of the persons on whom penalty is
imposed have any grievance, they are free to file
application/s before this Court. After completion of

exercise as regards the cases where more than 100 trees

20



1 2 re involved, the TTZ will take up the cases where
illegal cutting of 50 or 160 is involved and follow the
same procedure. We are conscious of the fact that this
process will take time. However, the TTZ will have to
comply with the directions at the earliest. The TTZ will
file first compliance report regarding compliance with
this direction by end of March, 2025 which will be
considered on immediately next date.

27. As regards recommendation Nos. 3 and 4, the issue
will have to be considered along with the issue of
implementation of the provisions of the Uttar Pradesh
Protection of Trees Act, 1976. These suggestion Nos. 2,
3 and 4 will be considered when we consider the
provisions of the Uttar Pradesh Protection of Trees Act,
1976 on 5 March, 2625 at 3.00 p.m.

1A No. 10 N, E TIONS ON oF
GOVT. OF U.P.)

28. List on 5% March, 2025 at 3.00 p.m.

IA NO. 259776 AND 270196/2024 (APPLNS. FOR DIRECTION AND
EXEMPTION FROM FILING 0.T. ON B/0 SAROJINI NAIDU MEDICA!
COLLEGE) -

20. These applications will be considered along with
Report No.32 on 5% March, 2025 at 3.00 p.m.

4 APPI
IMPLEADMENT, PERMISSION TO FELL TREES AND 0.T.)

30. These applications are referred to the CEC. Copies

of these applications be provided to the CEC.
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31. We grant time of eight weeks to the CEC to submit a
report  containing its recommendations on these
applications. As soon as the report is received,
appropriate date will be fixed for hearing of these
applications.

IA NO. 116768/201 PLN. FOR DIRECTION ON B/O GANGA
STRIES AND ORS.

32, List on 25" March, 2025 at 3.00 p.m.

IA NO. 237739 AND 237765/2024 (APPLN. FOR IMPLEADMENT AND
DIRECTIONS ON B/O RAM_AUTAR)

33, List on 25" March, 2025 at 3.00 p.m.

IA D NO. 262456 AND 262458/2024 (APPLN. FOR INTERVENTION
AND 0.T. EXEMPTION ON B/ DR. SHARD GUPTA)

34, List on 25" March, 2025 at 3.0 p.m.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER




Anruexare-9

10 EC Report No. 17... @ Q)

'DF reader

12
B. ISSUES RELATED TO PUNITIVE ACTION ON ILLICIT
FELLING

16. As detailed in para 6 above, some people illegally remove the
trees owned by them when they pose a danger to their ife and property
while some people also fell trees for noi-genuine vested interests. To
discourage these practices and compensate for the tree loss, some
strict punitive actions are required. The following suggestions have
emerged after discussions with different stakehoiders:

(a)For ilegal felling of private trees of exempted species by farmers:
Rs 5000 (Rs. Five thousand only) per ree may be recovered by
Forest Officer fees and timber may

be handed back to the farmer.

(b)Fer illegal felling of private trees of resiricted species by any
person and exempted species by any person other than farmer:
Rs 10000 (Rs. Ten thousand only) per tree may be recovered by
the Divisional Forast Officer as compounding fees, timber may be o .
seized in favour of department and amount for black plantation of oo P
rees ten times the number of trees legally felled with 5.years .1L
maintenance be deposited with the Forest Department. V)

(c)For llegal felling offense as covered in IFA 1927: Rs 25000 (Rs.
Twentyfive thousand) per tree may be recovered by the
Divisional Forest Officer as compounding fees, timber may be
seized in favour of department, and amount for tree guard
protected plantation of trees ten times the iumber of trees ilegally
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